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IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, MUMBAI
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BEFORE HON’BLE SHRI SAKTIJIT DEY, JM AND
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing Through Video Conferencing Mode)

3TOHRAUIT ./ 1.T.A. No.5589/Mum/2019
(ﬁilﬁ'UTEI'Ef/Assessment Year: 2009-10)

ITO-17(2)(1) M/s. Ishardas Aggarwal & Sons
Room No.115, Kautilya Bhavan qdd1H/ | 390, Latif House, S.T. Road
Bandra Kurla Complex Vs. | Mumbai-400 009.

Mumbai — 400 051.

TR, /Sl 3 g 3R ./PAN/GIR No. AABFI-2423-E

(0 tﬂF'ITi’ff/Appellant) \ : \ (W?ﬁ/ Respondent)
Assessee by | : | Shri Vimal Punamiya-Ld. AR
Revenue by | Ms. Smita Verma — Ld. Sr. DR
IS B ARG/ |
Date of Hearing ' 25/03/2021
1T &1 TR / 05/04/2021
Date of Pronouncement
ACA/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1.  The Ld. AR submitted that the revenue’s appeal has become
infructuous in view of the fact that the assessee has already opted for
settlement of dispute for the year under Direct Tax Vivad Se Vishwas
Scheme (VVS Scheme), 2020. The Ld. DR could not controvert the
same.

2. In view of foregoing, the revenue’s appeal stand dismissed as
infructuous with a liberty to revenue to seek restoration of the appeal in




case the aforesaid declaration filed under the scheme is not accepted,
for whatever reasons.
3. The appeal stand dismissed as infructuous.

Order pronounced on 05" April, 2021

Sd/- Sd/-
(Saktijit Dey) (Manoj Kumar Aggarwal)
1% 9¢d / Judicial Member ST 9¢™ / Accountant Member

T8 Mumbeai; f&H1® Dated : 05/04/2021
Sr.PS, Jaisy Varghese

mﬂaﬁ?{mopv of the Order forwarded to:
3dtenmefl/ The Appellant

gadfl/ The Respondent

STAH S (3(UTe) / The CIT(A)

SYDH3AYdd/ CIT- concerned

faurfaufafRfy, smamzsrdiciasitie o, 4as/ DR, ITAT, Mumbai

Tﬂé’ﬂﬂéﬁ/ Guard File
STSRTIER/ BY ORDER,

JU/IEAP UGSl (Dy./Asstt.Registrar)
SATAH A SIHOT, 4a5 / ITAT, Mumbai.

ov A wN 2



